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In this Miscellansous Application the petitioner has submitted
that he does not want to proceed with the reliefs under 8(i), (i1) and
(iii)s Accordingly the relief No. (i), (ii) and (iii) of paragraph 8
is deleted, Registry is directed to amend the OA accord imglys MA

therefore stands disposed of, OA be_listed for admission haaring.on

18,2, 99,
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